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IN THE CENI'RAL ADMINISTRATIVE TRIBUL 

CALCtJTTA 'BEI'EH 	 * 

No. C. 	586 of 1996. 

flate of Order : 18.2.2004, 

Present : Hon'ble Mr. S. Biswas, 4dministrative Member 

on ble Mr. r-tyananda trusty, Judicial Mem]r 

BHUPEIDRA NATH MALT0 

UNION OF IIA AND ORS.(M/o, 	FE10E)' 

For the kpplidant 	: 1ne, 

For the lespondents 	: 'Mr. M.S. Ba1rjee, Counsel 

ORDER 

['1R, NITYANAL NDA PRUSTY J11t 

hen the matter Was taken up for hearing, Mr. N.S. Banerjee, 

ld counsLl for the official respondents is present, Nobody 

appears on beh1f of the applicant even on second call. 

2.' On eatlier occasions aLo nobody apared an behalf of tl 

applicant i.e. on 22.8,2003 and 28.11.2003, Incompliare Q 

Our order dated 05.02.2003, the applicant was intimated by the 

Registry Vide litter dated 28.2.2003 to engage a suitable lawyer 

on his behalf. But tay when this matter was taken. up, rither 

the applicnt nor any counsel is present on behalf of the applicant.  

In viei4 of the abcve, as it apars thztthe applicant is 

no more interested to proceed With the case any further, 

for 
Hence, the O.A, is accordingly dismissed/,, default. HdJever, 

51BER 

hail be no'order as to costs. 
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